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' IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL s HYDERABAD BENCH
AT HYDERABAD
0.A.No,97/93 Dateof Order %{Eﬁ}z.gv
BETWEEN 3 !
i YiNagaraju . Applicant;.
N | AND ' i
1, The Supdt. of Post Offices, !
Anantapur Divisjon and Dist, 1
2, Post Master General, AP Southern ]
Region, Kurnool, .
k‘i 3. Chief POst Master G@néral, A.,P.,Circle, I
- Daksadan, Abids, Hyderabad, :
4, The Director General of Ebsts, :
New Delhi, .o ReSpondenﬁs.
- - - |
Counsel for the Applicant .o Mr.Krishna~Devan
Counsel for the Respondents oo Mr.N.V.Ran%na
L |
A CORAMS |
'.-.: I
HON'BIE SHRI R,RANGAKAJAN 3 MEMBER (2DIMN,) |
|
, HON'BIE SHRI B.S, JAI PARAMESHWAR 3 MEMSER (JUDL,)
A . . .
. . |
JUDGEMENT |
e X Oral order as per Hon'‘ble Shri B.S.Jai Parameshwar, M%mber(J)X

--—- |
|
None for the appdicant, The applicant is also absent,
;_!. ‘ Heard Mr,V.Rajeswara Rao for Mr.,N.V.Ramana, learned counsel

|
qfr the respondents,

2. The applicant while working as Superintendent of Post

Offices, Tadipatri Sub-office an incident of theft took‘place

l .
wherein the department incurrei.lossto an extent of m.lészse-ss Ps,

With respect to the said incident a major penaltyquﬁ charge
.‘sheet was served on the applicant on 28.4.91. wit?bleSfCt
to the sajid charge sheet an inquiry was condﬂcte%iﬁnd by|ithe
e

ordersNo, 57-1/90-91/Disc, dt. 30,12,92 punishment of reduction

|
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of the pay of the applicant to a lower stage of Rs,1760/- w,e,f,

1,12,92 in the scale of pay of gs,1400-2300 for a periocd of 18

months was imposed with a further direction that he woulld not

|

'f earned any increment during the said period of 18 months,

3. The applicant without preferring an appeal submitted the

representation dt, 29,12,92 to the effect that the SPO|is not

-

competent 80 issue himLmajor penalty charge sheet,

; 4, Thereafter the applicant has filed this OA challenging the

proceedings dt, 30,11.92 and to direct the respondents to draw

the pay and allowances with increment till he retired d-.‘irlom

-

service,

! Se It 45 to be noted that while the punishment wag in currency
| -~ 314 1 64‘/
the applicant retired from service effective from %;dﬁg;l.

6, The respondents have filed a counter stating that the
applicant has not preferred an appeal against the punishment order
dt, 13,11,92 that the contention of the applicant :ia that S,.P.0,
, AP division is not the competent authority o imposé’maj_or penalty
is not correct that the applicant was in lower selection! cadre
that according to the revised schedule‘f;ppointing/Disciplinary
authorities issued by the Ministry of Communications pu‘é'lished
in the Gazette of India on 15,9.90 the Head of the Division
” namely; ﬁhe SPO is designated as the appointing autho/fitg arii
| he is empowered to impose all the penalties prescribedz.fﬁ Rule
: 11 of the CCS(Conduct)Rules that the claim of the applic!ant that
' ' the SPO cannot act as a disciplinary authority to impose| the
| major penalty is not correct that acconiing to rule 13(2) of

. ', CCS (CCA) Rules a disciplinary authority is competent to u:npose

any of the penalties ennumerated in (i) to (iv) of the Rule 11 *

of the CCS (CCA) Rules, that SPO is competent to impose ald the

i

pendlties that prior to promulgation of the revised sch;e;gnle

effective from 15,9,90, the Director of Postal Services uas the
i




[

*e 3 e

G

appointing authority to the staff.in lower selection grade that
-~

- ta
under Rule 12(2) (a) ofLCCS (CCA) Rules provides that ary
?

}

in view of the revised schedule rules, the Superintendent of

/

of the

. i, vy 1 WM\“‘P‘"S‘J L‘{ oy oh’“""l;}::?' o
""""" 2d penalties prescribed, in the schedule that "™

/Efm:}\u

Post Offices is competent to impose the punishment of rt[eduCtion

of pay on the applicant and that thereforxe there are no
to entertain the QA,

7. The applicant has taken another contention in the

grounds

rejoinder

relying on OA,712/90 dispoed of on 27,1.,93 to the effect that

..
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L '
the reduction of pay permanently Jéhéhwt’effect on pension|entitlements

- ALl Awthn At douhimn -

(-
cannot be imposed beyond the period till 10 months $rior to the
£ &

date of retirement, 1In the rejoinder the applicant has|not

contréverted the submission of the respondents in the reply

that the SPO {s competent to issue the penalty imposed on him

now in view of the rule 13(2) of CCS(CCA) Rules, In vieWw of the

fact that he has not contraverted that reply/ the applic!ant

AR L N -

cannot/(Say that an incompetent authorityiimposa{a punishmerit on

e —
him, However we do not propose to give any judgement on

point, The applicant had not filed any appeal in this ¢

This would mean that the applicant has not exhausted the

this
onnection,

normal

grievance redressal channel and hence the OA cannot be sustained

in view 0f the Section 20 /0f theﬁk'r Act, However we take a

lenient view as the applicant had retired from service,

Hence

we direct the applicant to file a detailed appeal addressed to

I

the concerned authority taking all the contentions submitted in

this OA as well as other contentions which he deen% fit
included and submit the same within a period of 2 months

the date of receipt of a copy 6f this oxrder, 1If such an
(-

to be

from

appeal

is received by the competent authority within the stipulated

time the same should be disposed of by the respandents /in
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accordance with the rulejwithin 3 months from the date
' [
receipt of an appeal without rejecting his case on acco

of limjtation for £iling the appeal,’

8¢ ° The OA is ordered accordingly, WNo costs,
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( B.S. JA HWAR )} ( RJLRANGARAJAN )
moer (Judl,) ‘ Member (Admn, )
@ Dateds 19th February, 1997 Wt -
' - ﬁi 7 lj—%f\.o'?'?
(Dictated in Open Court) 3)3‘@_@;%3 wzu Y
sda
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